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Winter office: November-April Summer Office: May-October ' $ i s

Parivesh Bhawan, Gladni, Sheikh-ul-Alam Campus, Behind é '/ I- FE o

Transport Nagar, Narwal, Govt. Silk Factory, Rajbagh, I -

Jammu. (J&K) 180006. Srinagar (J&K) 190008 ‘ |

) 7 74 5 z \ i

Ph.Fax. 0191-2476925 Ph./Fax. 0194-23111635. ‘\\ .ffEStf«'|E i -
IVOMEN e

email: membersecretaryjkspcbh@gmail.com

The Consultant (Judicial)
Hon’ble National Green Tribunal (P.B)
New Delhi.

No. IKPCC/NGT/139/(93) - 33 . Dt. 30 -09-2023.

Sub: - Hon’ble NGT Order Dated 13-04-2023 and 12-07-2023 in O.A NO. 253/2023
titled Raja Muzaffar Bhat V/s UT of Jammu and Kashmir & Ors.

Ref.: Hon’ble National Green Tribunal email Dated 19- 07-2023.
Sir,

In compliance to the Hon’ble National Green Tribunal Order Dated 13-04-2023 and
12-07-2023 in O.A NO. 253/2023 titled Raja Muzaffar Bhat V/s UT of Jammu and
Kashmir & Ors., kindly find enclosed herewith the Factual and Action Taken Report of the
Jammu and Kashmir Pollution Control Committee.

The Factual and Action Taken Report of the J&K Pollution Control Committee may
kindly be taken on record and placed before the Hon ble NGT for consideration. please.

Yours faithfully,

Encl: (As above) (K. Ramesl Ky 830“9',’}
Member Secrefary
JKPCC, Jammu.

Copy to the: -
1.  Sh. G.M. Kawoosa, Additional Standing Counsel for J&K Govt. in Hon’ble NGT
matters in New Delhi. for information and necessary action. This is in reference to
Govt. of J&K Order No. 8495-JK(LLD) of 2022 Dated 12-10-2022.
2. PA to Chairman, J&K PCC for kind information of Chairman.
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Government of Jammu and Kashmir

J&K Pollution Control Committee

Jammu
Winter office: November-April Summer Office: May-October
Parivesh Bhawan, Gladni, Sheikh-ul-Alam Campus,
Transport Nagar, Narwal, ) Behind Govt. Silk Factory,
Jammu. (J&K) 180006 Rajbagh, Srinagar (J&K) 190008
Ph. Fax. 0191-2476925 Ph. Fax. 0194-2311165

email: membersecretaryjkspeb@gmail.com

Factual and Action Taken Report of J&K Pollution Control Committee in
Hon’ble NGT Order Dated 13-04-2023 and 12-07-2023 in O.A 253/2023 titled
Raja Muzaffar Bhat V/s Union Territory of Jammu & Kashmir & Ors.

Background:

The Hon’ble NGT vide its Order Dated 13-04-2023 and 12-07-2023 in
0O.A 253/2023 titled Raja Muzaffar Bhat V/s Union Territory of Jammu & Kashmir
& Ors. has directed that:-

1. “The J&K PCC and District Magistrate, Poonch furnish a joint report
in the matter after verifying facts and take remedial action within two
months by e-mail at judicial-ngti@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image
PDF.

2. The J&K PCC will be the nodal agency for coordination and
compliance. The report may mention the steps taken to prevent such
dumping and management of solid waste and bio-medical waste in the
area. The Committee may look into the order of this Tribunal dated
20.10.2022 in O.A. No. 606/2018 and give compliance status with
reference thereto in respect of the area in question”.

Action taken by the J&K Pollution Control Committee: -

The Regional Director, Pollution Control Committee Jammu vide his letter
No. PCB/RDI/MSW/22/3730 dated 10-11-2022 has recommended for levying of
Environmental Compensation against Executive Officer, Municipal Council

Poonch under Polluter Pays Principle for open dumping, unscientific dumping and

>
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disposal of Municipal Solid Waste on the banks of Suran River near Sher-e-

Kashmir Bridge Poonch.

Accordingly, the J&K Pollution Control Committee vide Order
No. 06 JKPCC of 2023 dated 22-02-2023 has levied the Environmental
Compensation to the Executive Officer, Municipal Council Poonch to the tune of
Rs.81.00 lacs (Rupees eighty-one lacs). The copy of the EC order is enclosed as

Annexure ‘A’

In this regard, the Executive Officer, Municipal Council Poonch has
submitted review petition vide letter No. MC/P/2023/2499 dated 09-03-2023,
stated that the Municipal Council, Poonch has started door to door collection and
segregated the dry and wet waste at dumping site and requested for further time
for the proper disposal of garbage at MRF site. The copy of the review petition is

enclosed as Annexure ‘B’.

Hence the Factual and Action Taken Report of J&K Pollution Control

Committee may kindly be taken on record and placed before the Hon’ble NGT for

Py —

consideration please.
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Governmen Jammu and Kashmir Anne A . F\ :
JK Pollution Control Committee

Winter Office: November-April Summer Office: May — October
Parivesh Bhawan, Gladni Sheikh Ul Alam Campus
Transport Nagar, Narwal, Behind Govt. Silk Factory,
Jammu (J&K) 180006 Rajbagh Srinagar (J&K) 190008
Ph/Fax .0191-2476925 Ph/Fax 0194-2311165

Email: membersecretaryjkspcb@gmail.com

Sub: Levying of Environmental Compensation on Executive Officer, Municipal Council -
Poonch for violation of Solid Waste Management Rules, 2016.

ORDER NO.: O 6 - JK PCC of 2023
Dated . 22 -02-2023

Whereas, reports about illegal and unscientific dumping and disposal of Municipal Solid
Waste by Municipal Council- Poonch along the bank of Suran river, Near Sher-e-Kashmir
Bridge, Poonch were received with photographic evidence from the field staff of the JK Pollution
Control Committee, Poonch and the matter was accordingly taken up with concerned Executive
Officer Municipal Council Poonch through series of communications. but without any tangible
improvement on the ground.

Whereas. on continuous failure on part of the Executive Officer Municipal Council-
Poonch to dispose of solid waste in a scientific manner series of show cause notices in light of
the directions of the Hon’ble NGT for levying of Environmental Compensation were served
upon  Executive  Officer Municipal ~ Council, Poonch latest vide  Notice
No. JKPCC/LSJ/876/2020/392-397 dt. 25-07-2022, calling upon him there under to show
reasons within fifteen (15) days as to why Environmental Compensation be not levied upon him
for these blatant violations of Environmental Laws.

Whereas, an untenable response was received from the Chief Executive Officer vide his
letter dt. 07-10-2022. claiming that several measures have been taken to tackle the issue in future
but no plausible ground was shown against the proposed imposition of Environmental
Compensation and instead reports about burning of solid waste by the Executive officer Municipal
Council- Poonch have been received which is a serious offence. warranting immediate action with
levying of Environment Compensation.

Whereas. latest inspection has been carried out by the Divisional Officer. Pollution Control
Committee Poonch on 01-11-2022 reported with photographic evidence that no change in the
status of disposing of Municipal Solid Waste on the Bank of Suran River, Near Sher-e-Kashmir
bridge is still being continued in violation of Solid Waste Management Rules, 2016, which is
damaging the environment and is a serious health hazard for locals and accordingly submitted
Environmental Compensation format for levying of Environmental Compensation to Executive
Officer, Municipal Council Poonch.

Whereas, Regional Director, JK Pollution Control Committee Jammu vide his letter No.
PCB/RDJ/MSW/22/3730 dt. 10-11-2022 confirmed the report of Divisional Officer, Pollution
Control Committee, Poonch and has strongly recommended levying of Environmental
Compensation against Executive Officer. Municipal Council Poonch under Polluter Pays
Principle in line with the directions issued by the Hon’ble National Green Tribunal for such
illegal open dumping of unscientific disposal of Municipal Solid Waste on the bank of Suran
River, near Sher-e-Kashmir bride.

Whereas, the case was referred to Technical Advisory Committee (TAC) constituted by
the Board / Committee for expert assessment and evaluation of Environmental Compensation,
which recommended levying of Environmental Compensation for a period of 100 days to the tune

= of Rs.81.00 lacs( Rupees Eighty One lacs only) upon Executive Officer, Municipal Council
Poonch as per the directions of Hon’ble NGT and guidelines framed in this behalf.
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Now. therefore, in view of foregoinx??acl\' ground. Environmental Compensation under
Polluter Pays Principle, based on the approved guidelines by the Hon’ble NGT to the tune of
Rs. 81.00 lacs (Rupees Eight One Lacs) is levied upon Executive Officer Municipal Council
Poonch for the period of violation of Solid Waste Management Rules, 2016, commencing from
the date of issuance of Show Cause notice for levying of Environmental compensation issued by
the JK Pollution Control Committee i..e, 25-07-2022 upto 01-11-2022, the date of latest report of
violation submitted by Regional Director Pollution Control Committee, Jammu.

Accordingly. the Executive Officer Municipal Council, Poonch is directed to deposit a sum of
Rs.81.00 lacs/- (Rupees Eighty One Lac. only) as Environmental Compensation in the
Environmental Compensation Fund Account No. 0023040510000001 of J&K Bank of the
JK Pollution Control Committee, within 45 days and on lapse of above said period, interest @
12% on the compensation amount shall accrue, at the risk and responsibility of Executive Officer
Municipal Council Poonch.

Calculation has been done as per the formula to work out the Environmental
Compensation for such a violation in the Municipal Solid Waste Rules, 2016 violation cases as
per Hon’ble NGT order dt. 28-08-2019 in O.A. 593/2017 (arising from W.P. (Civil) No. 375/2012
of Hon’ble Supreme Court of India) in the case titled as Paryavaran Suraksha Samiti and Anr. V/s
Union of India and Ors.

‘As approved by the Competent Authority’.

Encls:-Environmental Compensation Calculation sheet.

No. JKPCB/LSJ/ 876/2020/ 524

Dt. 2 -02-2023

Copy to the:-

i) Deputy Commissioner/District Magistrate, Poonch (Chairman Distt. Environment
Committee) for information and necessary action.

ii) Regional Director, Pollution Control Committee, Jammu for information and necessary
action. '

iii) Director, Urban Local Bodies Jammu for information and necessary action.

iv) Executive Officer. Municipal Council- Poonch for immediate compliance as directed.

v) P.A. to Chairperson JK PCC for information of the Chairperson.

Page 2 of 2
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Environment Compensation to be levied for improper and unscientific management of MSW
=~ by Municipal Council, Poonch (J&K) as per MSW Rules, 2016

As per approved formula for levying Environmental Compensation under Polluter Pays’ Principlein O.A.
No. 593/2017 by the Hon’ble NGT order dt. 28/08/2019, in a case titled Paryavaran Suraksha Samiti & Anr. V/s
Union of India &Ors., the details are given as below:-

Environment Compensation = 2.4 (Waste generation — Waste disposal as per Rule)
+ 0.02 (Waste generation — Waste disposal as per Rule) x N
+ Marginal cost of Env. Externality x (Waste generation —Waste disposal
as per Rules) x N

Where waste quantity is in Tons Per Day (TPD)
N = No. of days from the date of directions of CPCB / SPCB till the required capacity scientific disposal
system are provided by the concerned authority.

The status of MSW generation and violation committed by Municipal Council, Poonch as per
different reports is as under: -

Population of Poonch Town = 26,854 as per census 2011.
a) Number of households in the city /
town = 5681
b) Number of election / administrative
A) wards in the city/town . 17 Nos.
¢) Class of Town _ VI
d) Projected Population in 2022 _ 50,000 Nos.
Quantity of Solid waste generation
B) (As per report of D.O. Poonch) 10 TPD
Quantity of Solid Waste generation 15 TPD (300 g/capita)

C) (As per Manual on MSW)

Nil, illegal and unscientific disposal of entire quantity of Solid Waste
Quantity of Waste disposed as per SWM

Rules, 2016. generated from 17 Wards by the Municipal Council (MC) Poonch on

D) the bank of river Suran near Sher-e-Kashmir bridge in violation to

SWM Rules, 2016.

Taking from Show Cause Notice (SCN) issued by the JKPCC and

further:-

a) Date of issue of SCN dt. 25.07.2020

E) b) Date of latest inspection dt. 01.11.2022

¢) Latest Report of RD, PCB, Jammu dt. 10.11.2022 (25.07.2022) -
(01-11.2022) = 100 days of violation since issuance of Show

No. of days of violation

Cause Notice by the JK PCC, without any response as on date.

F) | Marginal cost of Environment externality | 0.01 (minimum as per Hon’ble NGT approved guidelines)

2.4 (15-0) +0.02 (15-0) x 100 + 0.01 (15-0) x 100

G) | Total Environment Compensation 36430+15 = Rs. 81.00 lacs

”~r
YW Srf o ! - A &AM 2

aw
(6)) 02\ (Member TAC) (Head/Convener TAC)
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OFFICE OF THE MUNICIPAL COUNCIL POONCH

b

The Worthy Member Secretary,
JKPCC Jammu.

No: MC/P/2023/ 0499 Dated: - 7~ 5” 2013

Sub: Review petition regarding imposition of Levying Compensation to the tune of
Rs. 81.00 Lacs (Eighty one lakh rupees) in the name of Executive Officer
Municipal Council Poonch for the violation of Solid Waste Management rules
2016 dated 20-02-2023 order No. 06JKPCC of 2023.

Sir,

Kindly refer to the subject cited above, in this context the undersigned submits
as under:

That your show cause notice regarding establishment of Solid Waste
Management Project, the undersigned has already intimated your good self that the
progress of establishment of Solid Waste Management Project (MRF) was initially in
progress and because of lapse on the part of administration and Revenue Department
the work of MRF could not be not started. The land was identified by the Revenue
Department and later on was transferred in the name of Municipal Council Poonch.
The land measuring 47 Kanals 05 Marlas under Khasra No. 371 situated at Village
Kossillian Tehsil Haveli District Poonch was transferred in favour of Municipal Council
Poonch. The allotment of such land was made by Divisional Commissioner Jammu vide
order No. 05/LS Divisional Commissioner (J of 2019 dated 01-08-2019). Revenue papers
of the said land were prepared by Revenue Department after the lapse of about5to 6
months and atter that the site was identified and tender process was commenced and
some work was executed by PWD agency for the construction of approach road
amounting to Rs. 8.00 lacs, the copy of allotment is also enclosed at annexure “A” with
review petition. There was another tender floated for the fencing of areas, the copy of
that fencing area tender is also enclosed at annexure “B” with the review petition. Now
a fresh tender has been floated for construction of levelling of grounds for
establishment of pits. The copy of compost pit detail is enclosed at annexure “C” with
the review petition. It is also important to mention here that the site where the MRF is
going to be established is away from water body about 10 KM and there is no
residential area up to 1 KM. The copies of all correspondence related to establishment
of Solid Waste Management Project are enclosed at Annexure “D” for your kind
perusal. It is also submitted that there is no lapse on the parts of Municipal Council
Poonch for not obeying the order issued by your goodself and almost all formalities
have been completed from the side of Municipal Council Poonch and there is delay on
the parts of PWD agency who is authorized to executed the works and floating of
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tenders. There is one more Lacuna which has been emerged during these past
proceedings and there was a poor response from the contractor’s side for not
executing the work. There is no problem regarding funds and funds are available with
Municipal Council Poonch. That at present the Municipal Council Poonch has started
door to door collection and segregated the dry and wet at dumping site. Certain times
notices were issued to the executing agency PWD (R&B) Division Poonch for execution
of the said construction work, but despite that the work was delayed
by the said agency. Copies of contents are attached at Annexure “E”
herewith for ready reference.

So, it is therefore prayed that review petition regarding levying compensation
may kindly be listed and the penalty may kindly be wave off and granted 3 to 4 months
for starting the above said project for the proper disposal of garbage at MRF site.

Yours Faithfully,

Chief E<ecutlive Officer
/ .. “
\\E/ MunicipallCouncil
Poonch
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Value of Work:-Rs. 812300/- i/

Time of completion 30 days
Head:-14" F¢ 2019-20
ef to e-NIT No. 72 t-LLBJ of 2019-20dated 3.1.2020

office No. LB/Tech/J-1/2019/5269-74 dated 3
quoted rates. The rates are mention below:-

81

B/Tech/J-12019-20/ S€4 5. - 4~

Sab:-Allotment of Contract

Name of Work:- Const. of tractor road from main r

village Kossalian Pponch

Dated:- 3/ /ot /,?o 20

oad to Solid waste management at

Earnest money deposited vide CDR

No. 202209 & 202210 dated. 18.01.2020

Amounting to Rs.16000/-& 400/-

In response to your tender for the above noted work, the e-NIT, which was floated vide this

Description of Work / item(s)

.1.2020 The said work is allotted in your favour on the

| Ashish Kumar Sharma

Rate
(77100 | Earth work in excavati_n by mechanical means (Hydraulic excavator) over 1361.54 | cm 240.00 | Rupees two
areas Exceeding 30cm in depth, 1.5mtr in width as well as 10sqm on hundred forty
plan)including disposal of excavated earth, lead upto 50m and lift upto 1.50 only
m. disposed earth to be levelled and ’
neatly dressed: All kinds of soil

2.00 | Earth work in excavati ,n by mechanical means (Hydraulic excavator) over 389.00 | cum 250.00 | Rupees two
areas Exceeding 30cm in depth, 1.5mtr in width as well as 10sgm on hundred fifty only
plan)including disposal of excavated earth, lead upto 50m and lift upto 1.50
m, disposed earth to be levelled and
neatly dressed Qrdinary rock N _—

3.00 | Earth work in excavati 'n by mechanical means (Hydraulic excavator) over 194.50 | cum 250.00 | Rupees two
areas Exceeding 30cm in depth, 1.5mtr in width as well as 10sqm on hundred fifty only

| planjincluding disposal of excavated earth, lead upto 50m and lift upto 1.50
m, disposed earth to be levelled and
neatly dressed: Hard rock (Blasting Prohibited)
. 4.00 | Froviding and laying water bound macadam with specified stone aggregate 234.20 | cum 1300.00 | Rupees one
‘ screening and binding material including screening, sorting to template and thousand three
consolidation with power road roller 80-100 KN Capacity, base course with hundred only
63mm -~ 45mm size including screening 13.20mm size including all
carnages lead and lift complete job.

5.00 | Earth work in excavation by manual means in trenches for foundations, 3.50 | Cum 240.00 | Rupees two
drains. pipes, cables etc. (not exceeding 1.50 mtrs in width) and for shafts, hundred forty only
wells, cesspits and the like not exceeding 10 sqm on plan, depth upto 1.50
mtr. Including disposal of excavated earth upto 1 mtrs from cutting edge,
disposed earth is to be levelled and neatly dressed in: All kinds of soil.

6.00 | Providing and laying in position cement concrete of specified grade 1.17 | cum 1200.00 | Rupees one
excluding the cost of centring and shuttering ~ all work upto plinth thousand two
level 1:5:10 (1 cement: 5 fine sand 10 graded stone aggregate 40mm hundred only
nominal size)incl. All carriages loading, un-loading stacking etc complete.

7.00 | Providing and laying in position cement concrete of specified grade 86 | cum 3800.00 | Rupees three
excluding the cost of centring and shuttering- All work upto plinth level 1:3:6 thousand eight
(1 cement: 3 coarse sand: 6 graded stone aggregate 20mm nominal size) hundred only

| Crushed including all carriages

“



ith your Registration card within seven days from the

raw of necessary agreement. The date of start of work shall be reckoned from
- jssue of this order & work shall be completed within the stipulated period. The
sonally responsible not to exceed the work beyond the allotted amount. In case of

e
r quality reported by AEE concerned the work shall be
de, in time pound manner. This shall also be entitled for

r, departmema\\\, or through any other mo

eiture of CDR & rccommendalion for black listing against t
persona\\) liable for the civil & criminal prosecutron under the 1aw if the spec'\ﬁcation of the
nd in contray ention 1o the spec'rﬂca&'\on prescribed during execution of work even after
ime this allotment for the above noted work shall

tractual document & the contract ghall become binding upon You as per the

pe also be

materials used are fou

the completion and finalization of the contract i.¢. &t any t

pecome the part of the con

conditions of the NIT issued for this contract.

2. The rate shall be operative only for this work and shall not be co-related with other similar nature of work \
falling in the jurisdiction of the Asstt. Executive Engineer concerned. AEE Concerned shall ensure us® of key ;
constructiona\ material as prescribed speciﬁcat'rons‘ '
3, ltems of work executed shall have to be entered in wWork register / M-Book by the Engineet-\n-Cha.rge.

4. Time and quality of work shall be essence of this contract.

tion of building and other construction works (RE &CS) Act 1996 and building and

5. As per {mplementd
other construction workers welfare cess Act. 1996 the deduction of 1% cess from the bills and contractors for

the work done shall be observed.
ity shall have the jurisdiction. The Director Urban Local

6. In case of any dispute the courts within Jammu City s
Bodies Jammu shall have the final authority 10 cancel the allotment at any time without assigning the reasons

thereof.
7 Any itemon the higher side shall not pe paid till the completion of work. ‘

g The quantity shall pe restricted and no extra quantity shall be executed peyond the advertised quantity
9 The value of work as per compara&ive statement 1S rupees eight lac twelve thousand three hundred only

10. Penalty upto Rs.100/- per day shall pe levied if not comp\eted in time.
11, If any item found necessity a3 per site conditions will be paid as per sanction schedule of rates 2012

as per the appreciation / depreciation on over all }ayfr{g of the contractor,.

4

P

Local ision-1,

Copy 0 the
1. Director Urban Local
7. Chiet Executive Officer. Municipal Counct ;
3. AEE Local Bodies, Sub Division Rajour for information and necessary action. He will
please direct the contractor 10 attend this office along with registration card for
reement. The nishandehi may be given to the contractor and the work got started

pecessary a%
after informing the concerned Executive Officer.

4. Office order fite.
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& OF THE EXECUTIVE ENGINEER, LOCAL BODIES DIVISION 1, JAMMU @

j

\

. Mohd Taj, | Ao o oy
$/o Sh. Faiz Alam { Aroneopnn. — 15
R/o Poonch ——
Noo LB/ Tech/J-1/2019-20/ S F¥E 47 C 3) Datias. 3] 01— 2622

Sub:-Allotment of Contract

Name of Work:- Const. of fencing by means of RCC posts of Solid Waste
Management site at village Kossalian Poonch

Earnest money deposited vide CDR
No. 366125 dated. 16.01.2020
Amounting to Rs.16000/-

Value of Work:-Rs. 799500/~ .

Time of completion 30.days

/_d:-u“‘ Fe 2019-20
Ref to e-NIT No. 72 t-LBJ of 2019-20dated 3.1.2020

In response to your tender for the above noted work, the e-NIT, which was floated vide this
office No. LB/’l"_ech/J-l/2019/5269-74 dated 3.1.2020 The said work is allotted in your favour on the

quoted rates. The rates are mention below:-

|

Description of Work | item(s)
No |

sh. Mohd Taj

e
100 | Earth work in excavation by manual means in trenches for foundations, 18.10 | Cum 300.00 | Rupees th
i ‘ drains. pipes, cables etc. (not exceeding 1.50 mtrs in width) and for shafts, hundred «
wells, cesspits and the like not exceeding 10 sqm on plan, depth upto 1.50
' mitr Including disposal of excavated earth upto 1 mtrs from cutting edge,
| disposed earth is to D€ levelled and neatly dressed in: All kinds of s0il.

1 500 | Providing and laying in position cement concrete of specified grade 3.00 | cum 2500.00 | Rupees b
£ ; | excluding the cost of centring and shuttering - all work upto plinth thousand
; } | level 1:5:10 (1 cement: 5 fine sand” 10 graded stone aggregate 40mm hundred
¥ 3 | nominal size)inch. All carriages loading, un-loadin stacking etc complete. l [

i 3.00 ‘ Centring and shuttering including strutting, propping etc. and removal of 63.00 | Sgm 200.00 | Rupees !
! i | form for Foundations, footings, bases of columns stc. for mass concrete. hundred
T‘ ~%00 | Providing and iaying in position cement Concrete of specified grade 21.14 | cum §500.00 | Rupees’
| | excluding the cost of centring and shuttering — all work upto plinth level. thousan
‘1 ll 1:2:4 (1 cement: 2course sand: 4 graded stone aggregate 20mm nominal hundrec
| | size)
— ___+,' M_.__.«__,————.M_’____.,———v—”—‘-_h’._——m.«_ e e ——————————
r 500 | Providing and fixing of RC C. posts including all carrages \ 273.00 \ No \ 200.00 \ Rupees
| hundre:
.00 | 1.2m high fencing with 1.8m R.C.C.posts of standard design placed every 5077.10 | Rmt 118.80 | Rupees
| 3m apart, embedded in cement concrete blocks, every 15th post, last but hundre
| one end post and corner post shall be strutted on both sides and end post only

|
] | one side only, provided with nine horizontal lines and two diagonals of |
l ’l parbed wire 9.38 kg per 100 metres (min) between the two posts fitted and l
! fixed with G.l.staples on wooden plugs or G.! binding wire tied to 6 mm bar
‘ | nibs fixed while casting the post (cost of R C.C posts struts earth work and
|| concrete to be paid for separately). With M.S_barbed wire.
TERMS & CONDITIONS:
1.You are therefore directed to attend this office along with your Registration card within seven days fro
- date of issue of this order for drawl of necessary agreement. The date of start of work shall be reckoned
7th day from the date of issue of this order & work shall be completed within the stipulated perioc
contractor shall be personally responsible not to exceed the work beyond the allotted amount. In ¢
slackness or poor quality reported by AEE concerned the work shall be got executed at risk & cost

v
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ractor, departmentally or through any other mode, in time bound manner. This shall also be entitled for
Aorfeiture of CDR & recommendation for black listing against the defaulting contractor. The contractor shall
_be also be personally liable for the civil & criminal prosecution under the law if the specification of the
_ materials used are found in contravention to the specification prescribed during execution of work even after
the completion and finalization of the contract i.e. at any time this allotment for the above noted work shall

become the part of the contractual document & the contract shall become binding upon you as per the
conditions of the NIT issued for this contract. ‘

2. The rate shall be operative only for this work and shall not be co-related with other similar nature of work
falling in the jurisdiction of the Asstt. Executive Engineer concerned. AE.E Concerned shall ensure use of key
constructional material as prescribed specifications.

3. Items of work executed shall have to be entered in work register / M-Book by the Engineer-In-Charge.

4. Time and quality of work shall be essence of this contract.

5. As per Implementation of building and other construction works (RE &CS) Act 1996 and building and
other construction workers welfare cess Act. 1996 the deduction of 1% cess from the bills and contractors for
the work done shall be observed.

6. In case of any dispute the courts within Jammu City shall have the jurisdiction. The Director Urban Local
Bodies Jammu shall have the final authority to cancel the allotment at any time without assigning the reasons

thereof.

7. .Any item on the higherside shall not be paid till the completion of work.

§ The quantity shall be restricted and no extra quantity shall be executed beyond the advertised quantity

9. The value pf work as per comparative statement is rupees seven lac ninety nine thousand five hundred only
10. Penalty upto Rs.100/- per day shall be levied if not completed in time.

11. If any item found necessity as per site conditions will-be paid as per sanction schedule of rates 2012
as per the appreciation / depreciation on over all sgvilg of the contractor,.

ExecutivgEngineer,
es Division-1,

Copy to the

1.
2.
3.

Director Urban Local Bodies Jammu for information.

Chief Executive Officer. Municipal Council, Poonch for information.

AEE Local Bodies, Sub Division Rajouri for information and necessary action. He will
please direct the contractor 10 attend this office along with registration card for drawal of
necessary agreement. The nishandehi may be given to the contractor and the work got started
after informing the concerned Executive Officer.

Office order file.
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OFFICE OF THE MUNICIPAL COUNCIL POONCH

v The Bxecative Toagied
PWD IRER) Division

Paonch

No- MC/P/2022/ 694 - & 96 Datirt oo — b~ A%

Execution ot corke =g Jding.

Seh

-
n reference 1o the wubyeot guoted el this regard. b submitted that the
caciity (VIRFT at Village Kossalhdan Poangt

ok for constgeticy b Matern Recovisry
pod construchioe b Do 2 oy mrreadis of vl of sabd Waste Lloaagemuent wute
| wioavol of the Contractors vide alletment

Village Kossahidarn Poonch were allotte

Order Noo LB/ Teah /! 172019 20/5886-249 dated 31.01.2020 and No. REB/CC/17994-5
dated 24.12.2021, but zgi;z,.,,gt;gw gntioned works were not starteﬁ{exenmad iy thie
spot up till now. The kigher authority s prosang hard for th@ early peecution of su!

works.

As such, it s re qmw{g*d 1o your p(}x‘n‘!se%lib that k'ndiv i‘sg”ucé‘i‘nstfrucﬁms

Yours faithfully,
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OFFICE OF THE MUNICIPAL COUNCIL POONCH

Executive fngineer
PWD (R&B) Dwvision,
Poonch

ad: 7O /7 B0sd
No:  MC/P/2021/ /77 § o - §d Dated: 7@ /

Sub: 1. Construction of Tractor road form main road to Solid Waste Management  site
at village Kossillian.

2. Construction of fencing by means of RCC post of Solid wWaste |
Management site at village Kossillian Poonch. .

Sir,

Kindly reference this office letter No MC/P/2021/1568-70 dated 08-10-
2021,MC/P/2020/1554-55 dated 24/11/2020 and MC/P/2020/1295-96 dated 15-10-2020
wherein your goodself was appraised of allotments made in favour Mohd Taj S/o0 Faiz Alam
for const. of road from Mmain road to Solid Waste Management site to the tune of Rs,
799500/ and Abishk Kumar Sharma S/o Krishan Lal for;ccnstmctsicnféfffe’ncmguby means of

RCC posts of solid waste management site at Village Kossillian tathaetuﬁgég f-Rs. 812300/-
(copies of allotments enclosed), el

As such, your good self is requested repeatedly to kindly proceed further in this
regard. :

Yours fa ithfully,

Copy to the -
4. Director Urban Local g
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OFFICE OF THE MUNICIPAL COUNCIL POONCH

Executive Engineer

PWD (R&B) Division

Poonch

F 'J L J 3

[ 4

g 14§39~ 10 Dated - .+

gyt - Development and fencing of land transferred for MRF sites {0 different ULBs of Jammu

Division

oI
In reference 1o Letter NO DULBJ!P&S!22-2335018-19 dated 25.10.2022 regarding the subjec!
or the year 2022-23 by the

cited above wherein the provision of funds in the revised budget estimates f

Worthy Director Urban Local Bodies Jammu for an amount of Rs. 25.00 Laos for safe guard of MRF
project (Copy anclosed) Aans :

Therefore, your goodself 1 requested to prepare the DPR after examining the site and the
same may be put 10 tender for early execution so that the status could be submitted to the higher

authonty.
(Hatter may be reated as most urgent).

Copytothe: ™ . oA AN AP L T
1. Director Urban LoG | Bodles Jammu for kind information. G
2. Distt. Devaiqgment Comimissioner Poonch for kind information.
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FFICE OF THE MIUNICIPAL COUNCIL F

Execubive Enginee

?‘1?1” xk;%;%;;«;‘:’ %7:1‘(' ;K‘x"'?‘“'f" F

Pivivon Poorwh

B5 b g o ! ) . E 3 B
No MLPIAD20, - < : Oated: . #

subiect 1 Construction of Tractor road from main road to Solid Waste
Management site at village kossillian .
2. Construction of fencing by means of RCC post of Solid Waste
Management site at village Kossillian Poonch.

findly refer this office letter No. MC/P/2020/1295-96 dated
15-10-2020 wherein your goodself was appraised of allotments made in
tavour Mohd. Taj S/o Faiz Alam for const. of road from main road to sohd
waste management site to the tune of Rs. 799500/- and Abishk Kumar
Sharma S/o Krishan lal for construction of fencing by means of RCC posts of
solid waste management site at village kossillian to the tune of Rs. 812300/
icopies of allotments enclosed)

As such, your good self is requested repeatedly to kindly proceed
further in this regard. :

Yours faithfully,

Lopy to the

I Director Urban Local Bodies Jammu for kind informat&omi
2. Disteict De velopment-Commissioner Poonch far ki
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OFFICE OF THE MUNICIPAL COUNCIL POONCH

Executive bEngineer
PWD (R&B) Division
Poonch

£ {/ .

i i e 2 &+ ) w37
No.- MC/P/2022/ i ‘ Dated:-.

Sub:- Status of MRF work to be executed at Village Kossillian in respect of

Municipal Council Poonch.

Sir,

Kindly refer to the subject cited above. In this connection, it is brought in
to your kind notice that today a meeting has been held chaired by the Worthy Director
Urban Local Bodies Jammu wherein he took the serious notice that why the work of

' ct. of. Municipal Council Poonch at Village Kossillian is still

MR Project in-
incomplete.

- As such, you are requested that the status of the work may kindly be sent
to this office with the problem you have with confronting with, so that it could be
submitted to Directorate of Urban Local Bodies Jammu for further resolutions
/solution.
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OFFICE OF THE MUNICIPAL COUNCIL POONCH

Executive bEngineet
PWD (R&B) Division
Poonch

No: MC/P/2022/339% - So Dated: 3+412]96d2

Sub: Request for early execution of works under different scheme i
respect of Municipal Council Poonch.

Kandly refer 1o the subject cited above In this regard you are requested
for early execution of pending works during the current financial year under
various scheme viz-a-viz District Plan, UT Capex Budget, IDMT Scheme, My own
My Pride, Town Drainage etc. The higher authority IS monitoring the whole process
very keenly and wesued instruction for time Lo tme for early execution of penting

Liorks so that the funds could not lapsed.

Matter may kindly “beﬂ’itzr*eaftﬁaiﬁas«mastuctgent

Yours fathtully. fj

i

ﬁﬁwv to the;- S
Director Urban Lor;a? andus:f Jarnm for kind information.

2' pistt. Deyv. Comrissioner Poanch for kind snformation.
3, President Murcl ipal Councll Poonch tor kind inforn yalion,

e
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OFFICE OF THE MUNICIPAL COUNCIL POONCH

The Senior Superintendent of Police,
Poonch.

No:  MC/P/2020/ 17 & - < Dated: [/« Il < Jodi

Sub: Providing of Police Assistance to Municipal Council Poonch for
construction of tractor road and fencing at Solid Waste
Management site at village Kossillian Poonch.

Sir,

Kindly refer to the subject cited above where under I would like to submit
that the Govt. has transferred the state land measuring 47 kanals 0.5 marla
under Khasra No.371 situated in village kossillian Tehsil Haveli District Poonch in
favour of Mun.icipal éouncil Poonch for establishment of Solid Waste
Management project vide order No.50-LS/DIVCOM(J) of 2019 dated 01/08/2019.
[t is pertinent to mention here that the above said work were allotted by the
Executive Engineer PWD (R&B) Div. Poonch vide allotment No.LB/TECH/J-
1/2019-20-5846-49 dated 31/01/2020 and No.LB/TECH/]-1/2019-20-5842-45
dated 31/01/2020.Now the some local persons are created hurdles during

starting the above said work.

As such, your good self is requested to kindly provide police assistance
including some lady constable to Municipal Council Poonch on 12/11/2021 at
11.00 AM so that works could be completed well in time & oblige.

Yours faithfully,

g
3

Copy to the;-

1. Deputy Commissioner Poonch for kind information.

2. Director Urban Local Bodies Jammu for kind information.

3. Tehsildar Haveli Poonch for kind information and with the request to
kindly provide the Magistrate on above site on dated 12-11-2021 at 11.00
AM.,

4, Executive Engineer PWD (R&B) Div. Poonch for kind information &
necessary action..
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OFFICE OF THE MUNICIPAL COUNCIL POONCH

Subject:- Accord of administrative approval for 01 No. work in respect of
Municipal Council Poonch.

ORDER NO :-14/2021

Dated:- R ‘{0 - Yod]
{ Sanction is hereby made to the accord of administrative approval for executing the below
% mentioned 01 No. work in respect of Municipal Council Poonch at an estimated cost shown against each work
by debit to Solid Waste Management Project for the year 2021-22 .
|| S.No. ‘ Name of the work | Cost (in lacs)
' 1. | Construction of material recovery facility at Poonch (Kasollian) 85.33 ‘
Total 85.33 Lacs

Administrative approval is subject of the following conditions:-

1. All the codal formalities as required under rules are fulfilled.
2. The guidelines/norms as prescribed for the scheme by the Govt. from time to time are observed before

works are put to execution.

3. The works so approved shall be executed to the extent of funds released and also within the amount
reflected in the Administrative approval for preventing cost overrun or creation of any liabilities.

4. The estimates of works shall be got technically sanctioned form the Competent Authority before making

any payment to the agency.
5. Approved subject to fulfillment of all codal formalities and tendering procedures.

N B \//
— O\ yr
v \

Prestdent
Municipal Council
Poonch

Copy to the :-
1. Director Urban Local Bodies Jammu for kind information.
2 Executive Engineer PWD (R&B) Division Poonch for information and necessary action with the request to float
tenders of above works.
.3 Chief Executive Officer MC Poonch for information.
4  Accounts Officer MC Poonch for information.
5 AEE PWD (R&B) Poonch for information.

No:-Mc/P/2021/ 4 549 — (oY
Dated:- Q- -lo 7 o 2
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OFFICE OF THE MUNICIPAL COUNCIL POONCH

Subject:- Accord of administrative approval

ORDER NO :- Hcf\ e 22
Dated:- |o~-0Q-26272

Sanction is hereby accorded for Accord of Administrative Approval for leveling of

ground for establishment of Material Recovery Facility (MRF) Project at village
Kossallian Poonch amounting to Rs. 54.61 lacs as authorized by Director Urban Local
Bodies Jammu vide his letter No.DULBJ/2022/(CNo-7018343)/3895-97 dated 09-09-
2022 (Rs. 20.0C lacs under Grant in aid has been released by the Director Urban Local
Bodies Jammu and 34.61 lacs has available in Municipal Council Poonch for over all
saving of 14" FC grant.

Administrative approval is subject of the following conditions:-

1.
2.

All the codal formalities as required under rules are fulfilled.

The guidelines/norms as prescribed for the scheme by the Govt. from time to
time are observed before work is put to execution.

The work so approved shall be executed to the extent of funds released and also
within the amount reflected in the Administrative approval for preventing cost
overrun or creation of any liabilities.

The estimates of work shall be got technically sanctioned form the Competent
Authority before making any payment to the agency.

Approval is subject to fulfilment of all codal formalities and tendering
procedures.

No:- MC/P/2022/ 260 -6%
Dated:- j v~ ~2n2 Y sd/-

President
Municipal Council
Poonch

Copy to the :-

1.
&

2

Director Urban Local Bodies Jammu for kind information.
Distt. Dev. Commissioner Poonch for kind information.

Executive Engineer PWD (R&B) Division Poonch for kind information with the
request to kindly float the tender of above said work as early as possible.
Accounts Officer MC Poonch for information.
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Ponmie U8 2 — s

¥  Office
) OF THE EXECUTIVE ENGINEER P.W.D. (R&B) DIVISION POONCH
‘he Asslt. Exe ec ' ' ’
PD(RaS) Sy e o Kbjec/ 1799Y- 79
P atad - .
oonch Dt }Ly-— /)’FQSLI
Subject - ‘
i ALLOTRENT OF COMTRACT
Name of the work:  Construction of Material Recovery Fucllity al Kasollian,Poonch of
. Muncipal Council Poonch
elerence e-NIT No.261/2021-22 dated 1-12-2021

3 C - N a & 03 1S g % y . P . g oy %
Reference COR No 826508 &K Bank Poonch Mam far R 2600007 Diated 24 127-2071

Amount of work as
[

\"3"

{

For and on behalf of Lt Governor of Jammu d Kashmir U St
the above noted wvork 1s  hercby allotled in favour Mtr UK Constructnon Prop Uzma Koser V/io Sh
Munir Hussain R/o Ward No 7 Poonch Tehsil Haveli District Poonch bearing registration Ho
PWD(R&B) -J/A/258/2019-20 Dated 31-12-2019 Issued by Chiel Engineer PW(R&B) Department
Jammu , PAN No. DYWPK9747K i.e 33% Below (Thirty Three percent below) on SSF 2020
Anexture of the BOQ/Rates Alloted enclosed The following terms and conditions ska’ =
Jeemed to have been read in addition to those advertised vide NIT referred above

o allow to start the work unlil and unless (n=

e

scf 1:nfsr 3=

1 Asstt Executive Engineer is directed not
contractor produces necessary license from the Labour Department as required unzsr 32202
12 of the Labour Registration and abolition A 9. 0 The Asstt Executive Engineer s furinzs

directed not to submit the final claim of the contractor to the Divisional office it he produces
no demand certificate in respect of wages of labour engaged on the work from the Ast

Labour Commissioner Poonch

The cos! of the work shall not exceed Rs 5171536/--as workec out at allotied rates

‘That the contractor shall start the work within 07 days from the date of issue of this ailcime
letter and it shall be uomp!c ted with in the period of 90 days _ being prescribed time hmit
the completion of the work. If the work is not ot started by the contractor by the stipulated cats
of start of work or the contractor fails to execute work, same shall be put to fresh tendars at
the risk and cost of original contractor after forfeiting his CDR and issuing only one fnal
notice which may please be noted

ion to execule the work, he wili have 1o give
Fe

To ensure that the contractor has clear intens
programme of work and sequence of events for completion of the work before its starl

will have to stick to his schedule of construction programme

¢ and shall not be co-relat
wrisdiction of PWD(R&B

That these rates shall be operative enly for this

for other or similar nature of works faling within the jursdicltio
Poonch ‘-
,'.1‘}-"‘—" s -("f“) ;
H.D e EXE\,(I‘WL Englncm
;vav,@ (&; y g
Brlayeiec

Scanned with CamScanner
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Anone Ure — C

Status of Construction of MRF & Compost Pits
1 Name of ULBs o | M <€ Pearveif
2 Project Site Area le, 000 Sof-
3 .Total MRF Area S ovo ‘l”,fl('
4 Number of Compost Pit jUmo’s
5 Start Date of Construction NoT Y &
65 Tentative Completion Date -
7 Current Status P Dishube t{ Laud
8 Design Document/Drawings for Construction (MRF/Compost Pit) | v
9 {Tender Document/RFP “ o [ v
10 '‘Work Contract {if Awarded) for scope of Contractor v
\Status of MRF Construction
,—S_\ea Ares N
11 Flooring Area W[
Roof Truss/ Roof covering sheet A
Boundary Wali n
Stautus of Work in % 2o
{Status of Compost Pit Construction
Shed Area a !
Compost Pit No. ey
- 17 walls of Pit is of Brick wall and Honey comb structure with drain for leachate o
e dischage
Leachate coilection pit - Proposed or Not under present work nad
istatus of Work in % b
{Other work if any }
5}_31:(_15{ Site Pics with Date ( Boundary wall, MRF, Compost pit, compost pit wall
jetc. , S
Boui}day wall /\Nj
MRF Nl
13 Compost Pit N'L,
Site access road N
[Site pictures/surroundings "“1—‘
jAny other { Caretaker room etc.) NiL

The Wievu JM N GJ'M,{P{LL(J--(W‘ &:{ MEE and Cowe hetd );4_{ < alletied fo
Cowbeactor  bad due +o Lewd g />'1u‘—-:_ Heo ok 14 med et bed 5/»”4!‘

Hgineer
‘Division

§ 7
ey -
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Date:- 2¢ ~0/~20/9

/P/2019/4 3¢ ~ 78

- Transfer/ allotment of state land to MC Poonch for
establishment of Solid Waste Management Project in Poonch
Town.

Sir,

Kindly refer to the subject cited above. [n this connection, it is submitted
that Municipal Counci] Poonch had identified a state land at village Degwar
Maldiana but due to objection raised by the villagers work could not be kept
continuous after cutting of road. Now the undersigned has identified 3 new
state land at village Khari Karmara Tehsil Havelj Poonch and the Revenye
papers are under process in the Revenye Department. This is for favour of

kind information and necessary action.

Yours faith fully,

Chiefgg%mﬁcen

A< Municipal Council
Poonch
Copy to the:-

. Executive Engineer Urban Local Bodies Div-1 Jammu for kind

“* information and necessary action.
2. AEE Sub. Division Rajouri-Pooncii for kind information.
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Government of Jammu & Kashmir

Directorate of Urban Local Bodies Jammu
(Near Jodhamal School-lane No.-04-Adarsn Vlhlr-Deelldnmmu)

F No. 01912467837
e-mall [d-dibjammu@gmailcom

Commissioner,

No: - DULBJ/P&S/2018-19/ 22,91 -§% Dated:  2/01/2019

-Identification/ Providing of land for Solid Waste Management
Plant at Municipal Council Poonch.

‘Subject:

Sir

Kindly refer to the subject cited above, it is communicated that the
already identified land measuring 15 Kanals and 2 Marlas at Village Degwar
r;ﬂ\f)w Maldayalan for setting up of Solid Waste Management Project is disputed

one due to resentment of the inhabitants of that area and setting up of Solid
Waste Management Plant is delayed very much, |

In this connection, it is requested that an alternative state land
measuring 25 to 50 Kanals may kindly be identified for setting up of Solid
Waste Management Project at Municipal Council Poonch for the

proper/scientific disposal of day to day garbage collected from different
wards, as at present the disposal of garbage in the town is not properly
disposed off which badly affects the sanitation condition of the town.

Yours faithfully

(Rajin ingh Tara)KAS
Director
Urban Local Bodies
ammu

Copy to the:-

1. Chief Executive Officer, MC Poonch for information and follow up.
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kGOVERNMENT OF JAMMU & KASHM-YR
£ OF THE DEPUTY COMMISSIONER POONCH

nal STPrnmissioner, , T
U.

No: DCP/LA/ [ 7/ 2 =15 ) pate: //-2 - 22/ 9

sub: Transfer /Allotment of State Land measuring 47 Kanals 05 Marla under Khasra
No: 371 situated in village Kossallian Tehsil Haveli, District Poonch in favour of
Urban Local Bodies Department for establishment of Solid Waste Management
Plant for Municipal Council Poonch.

in confinuation to this Office letter No: DCP/LA/1345-46 dated: 07-02-2017
Where Revenue papers of State Land measuring 15 Kanal 02 Marla situated at

vélioge Degwar Maideyalaan Tehsil Haveli District Poon: 1 vere submitted for t-ansfe
/ allotment of State Land, for sstablishment of Solid /1 e Managemer F.ant o
Poonch.

In this regard it is submitted that inhabitants of vikage Degwar Mualdeyalan
has raised objections on establishment of Solid waste Ma.. igement Plant at vilage
Degwar Maldeyalar.

AR dlternate piece of State Land measuring 47 Kanal 05 Marla out of Khasra

No: 371 situated at vilage Kossallian Tensii Haveli ras been identified for

establishment of Solid Waste Managemeni Project Poonch. The Revenue extract is
prepared and has been authenticated by the mdéming Dzpartment.

Stamp duty rates for the year 2019 in respect of vilage Kossallian is Rs. 87000/

Q D RS

per Kanal for irigated lond: @ Rs. 70000/- per Kanal for un-irrigated land & @
45000/- per kanai 1or ‘ and

ati . and identified at village Kossallian o be
transferred to Urban Local Bodies Jammu i e. 47 Kanal 05 Marla of State Land @ Rs.

45000/- per Kanal uncultivable lana becomes to the tune of Rs. 2126250/-.

The original Revenue papers are enclosed with for transfer of State Land
measuring 47 Kanal 05 Maria situated in village Kossallian Tehsil Haveli District Poonch

in favour of Urban Local Bodies for sstablishment o Solid Waste Manajement

D

Project Poonch.

e
Yours faithfully, {

it
Rahul Yadav (IAS)
Deputy Coiamissione’
Poonch

Jarmmu for kind information

unicinal Council Poonch for information
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Government of jammi & Kashmir

Directorate of Urbau i ocal Bodies Jammu
(Near jodhamal School-tane No.-04-Adarsh Vinar-Deeli-dammu)
F No. 01912467837

e-mail 1¢-dlbjammu@gmail.com

puty Commissioner,

h.
- i 3 ETIETE of « DO A W : 03 /01G
o: - DULBI/P&S/8/2018-19/ 241 1 57— © Dated: & /02/2015
Subject:- Indent of Land for setting up of Solid Waste Management Piant for

'n

Mugicipal Commities Poonck

Sir

- No. DCP/LA/1758-6U dated 2-02-2019
svennue) addressed to Chief Executive

andorse.} to this office 55 well,

i et B, et $ et
received from Assistant Commissiones

i

Ofiicer, viunicipal Conuminise Pocush &

regarding the subject cited above, whe

Poonch has submitted the Revenue Papers of land measuring 47 Kanals 05 Marlas of
State Land at village Kossallian Tehsil Haveli for setting up of Solid Waste
Management Project for Municipal Commitiee Poonch for authentication. The detail

of land is as under:-

¢

NIemiIS )
1A

he Assistant Commissioner (Revenug)

Eme of Municipality| State Land iden(iﬁedi Khasra No. Village/Tehsil |

| % i |

| Poonch 747 Kanals 05 Marlas 371 Kossalliam/Haveli |
The Directorate in this context, place “INDENT” for transferring of State

Land measuring 47 Kanals 05 Marlas of State Land at village Kossallian Tehsil

Haveli for setting up of Solid Waste Management Plant for Municipal Committee

Poonch with the certification that:-
1. The Land identified is required for Public purpose, i.e. setting up of
! Solid Waste Management Plant.
" 2. Land acquisition proceedings are not going on, In
collectorate.
3. Land has not been acquired or paid for earlier.
4. Requisite funds are available for the purpose.
The Revenue Papers authenticated by the undersigned for transfer of land in
favour of Municipal Committee Poonch are enclosed herewith.
In view of above, it is, iherefore, requested that State iand referred
above, for setting up SWM Project, may kindly be got transferred in favour of

Municipal Committee Poonch, so that the process for setting up “Solid Waste
M. ~agement Project” is initiated at an earliest.

any other

Yours faithfully
Encls:- ) f:‘ ~
g

i {Rajinder S Tara)KAS
irector
& ~*Urban Local Bodies

e B Jammu

el

Copy to the:-
1) Principal Secretary 10 Govt, H&UDD

ant C seaiamner R 51
ant Comm:ssiOnc revenu
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GOVT OF JAMMU AND KASHMIR

JICE OF THE DEPUTY COMMISSIONER POONCH

ief Executive Officer,
unicipal Council,
Poonch.

No: DCP/LA/1758-60 Dated: 02-02-2019
Sub:  Authentication of revenue papers.
Sir,

With reference to the subject cited above kindly find enclosed herewith
the originat revenue papers of the alternate State Land measuring 47 Kanal 05

Marlas out of Khasra No: 371 situated at village Kossallian Tehsil Haveli identified

for establishment of Solid waste Management Plant,

In this regard you are requested io authenticate all the revenue papers

and to return the same alongwith indent from competent authority at an

earliest.
urs faithfully,
Assist issioher {R4W )
Acquisitios
Copy to: PO N - A

1. Director Urban Local Bodies Jammu for favour of information.
2. PA to Deputy Commissioner Poonch for information of Worthy Deputy
Commissioner.
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& Government of Jamm:: and Kashmir
S J&K STATE POLLUTION CONTROL BOARD
~ sece OFFICE OF THE REGIONAL DIRECTOR-JAMMU
www.jkspeb.nic.in Parivesh Bhawan, Gladni Transport Nagar, Narwal, Jammu-180006

E£mail: regionaldirectorikspebimu@ginai.com, Tele/Fax: 091-2476926

The Deputy Cornmissioner,
Poonch.

2

<

No.: SPCB/RDJ/MSW/19/ (5(:’~'~2)-: - Dated:ib/()'»’/l@

Sub: Issuance of feasibility certificate for establishment of Solid Waste Managemen Project at
village Kossallian, Tehsil Haveli, District Poonch.

Ref:  Your office letter No: DCP/PA/984-86, Dated: 04/07/2019.

Sir,

With regard to the subject and reference referred above, it is bring to your kind notice that as
discussed in meeting held at Divisional Commissioner, Jammu on 17" June and as reported by
Divisional Officer, Poonch, joint verification was conducted by concerned Executive officer,
Municipal Council, Poonch and Divisional .Officer, Poonch and site identified at village Kossalian,

Tehsill haveli Poonch is feasible for establishment of Solid Waste Management Project.

It is therefore further certified that site identified at village Kossalian, Tehsill haveli
Poonch is feasible for establishment of Solid Waste Management Project as per criteria laid under

Solid Waste Management Rules, 2016.

The feasibility certificate is only to facilitate transfer of land and further process of Principal

Approval shall be initiated after submission of DPR and EIA report byMunicipal Council, Poonch.

Further, you are requested to ensure fencing of the land followed by buffer zone development
atleast around 1 km of the surrounding area with demarcation of surrounding beit as “No
Development Zone” to avoid any possible future public protests after development activities around

the said site,

ed Nadeem Hussain) IF

J\L' Regional Dizecfor, q
I K SPCB, Jammu | 04|14
Copy for information to

L. Divisional Commissioner, Jammu, for information.
2. MembBe ~Secretary. [&K State Pollution Control Board. Srinagar for information.
3. TheDirector, Urban Local Bodies, Lane No. 4, Adarsh Vihar, Jodhamal School Read, Deeli,
Jammu for information and requested to ensure necessary compliance,
4" Executive Officer, Municipal Committee, Poonch for information and necessary compliance
! 5. Divisional Officer, J&K SPCB, Poonch for information necessary action.
6. Conecerned File,




C Py o
" OQffice of the Divisional Commissioner, Jammu
(Rail Head Complex, Jammu)

(0191.2478991. 2478099, Fax-2478997. ena: diycor amyrufBgmas com)
Subject: Transfer of State land measuring 47KI-05MI under Kh. No. 371
situated at village Kossallian Tehsil Haveli District Poonch in favour of
Housing & Urban Development Department for establishing Solid
Waste Management Project by the Directorate of Urban Local Bodies
Jammu.

Ref:
1) Letter no. FC-LS/AT-1704/2017 dated 20.03.2019 of Financial

Commissioner (Rev).
2) Letter no. DCP/LA/1712-15 dated 11.02.2019 & no. DCP/LA/674-76
dated 10.07.2019 of Deputy Commissioner Poonch.

Order No: 05-LS/DIVCOM(J) of 2019
k" ' Dated: 01.08.2019

(o

vy E/

Sanction is hereby accorded to the transfer of State Land measuring

47KI-05MI under Kh. No. 371 situated at village Kossallian Tehsil Haveli District
’7’)‘6])‘} Solid Waste Management Project by the Directorate of Urban Local Bodies

Jammu. The land shall only be used for the purpose for which the sanction of

Poonch in favour of Housing & Urban Development Department for establishing

transfer has been accorded, no diversion is allowed.
(By Order of the Divisional Commissioner, Jammu)

Sdr-
(Sanjeev Verma) IAS
Divisional Commissioner
Jammu

No‘502/2830/SWMP/Kossal!ian/Poonch/zo1 9/1192 Dated:01.08.2019

Copy to:

1. Financial Commissioner (Rev) J&K Govt. Srinagar for kind information.

2. Principal Secretary to Govt. Housing and Urban Development Department J&K Civil
Sectt. Srinagar for information.

3. Commissioner/ Secretary to Govt. Revenue Department J&K Civil Sectt. Srinagar
for information.

\;/Qéputy Commissioner, Poonch for information.

Director Urban Local Bodies Jammu for information.

6. Principal Private Secretary to Chief Secretary J&K Govt. Civil Sectt. Srinagar for
" information. *

g 2019

mmissioner (Central)
With DNisional Commissioner



